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3 19.10.2000 Learned counsel for the petitioner

" the matter indefinitely.

.to the Railway authorities to issue order of

Shri A.K.Choudhm:y and his Associatea are not
present, :No request has there been made on
matter pleadings have been conpletad long agop
In view of this it is not possible te drag on
We have, therefore,
heard Shri B.Pal, the learned senior counsel
‘appearing for the Railways and aoso perused
the records,

For the purpose of considering thia

‘The applicant was informed in letter dated
13.11.1990 (amnexure=-4) that he has been

selected for the above sdid post and his naméf)7 05,
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their behalf seeking adjournment., In ‘this 199{1
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'Application it is not necessary to go into

many facts of this case. The admitted ];ao:sj.t::‘;td 9‘”\& D O A WY
is that in response to an advertisement the "
petitioner appeared at the“;é“ nation and O‘ew\
viva voce test conducted by the Railway igern
Recruitment Board for the post of N.T.P.Ce hv

(Ticket Collector) and was ultimately aelectjdj]‘b\" i

Note e mmy b‘Q/Qﬂ.MO-

'has been recommended to S.E.Railway Administra- d“/'Pm ;Hﬁi@n 07'
[tion for issuing appointment order, But as

}ho appointment order was issued to him 8 L““J“

l;inspite of his £iling representation the i W

Eapplicant approached this Tribunal in this $o(y )

Oe¢A., with a prayer that:direction be issued

Bounter mot Feled - A

Eappointment to him in pursuance of the lettegfwn R- /&3 aekonsd.
jaated 13.11,1990 of the Railway Recruitment (N0 [ R- 2 oot redasnd
Board vide Annexure=4., For grelos Pl

i Respondents in their counter have
ttated that at time of the applicant's name _ @/ )

was recommended by the Rallway Recruitment M% BENCIL

Board for appointment, there was no vacancy
In the post of Trainee Trains Clerk, against
ch post the applicant had been selected

and that is why immediately the applicant
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' could not be offered appointment, But
 subsequently some vacancies came into

‘training and joined the post, But as the

costs,
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 existence and the applicant has been

prayer of the applicant is for directiom
‘to Respondents to issue offer of appointm
‘and such offer of appointment having been |

‘has become infructuous and is disposed of |
! accordingly, but without any order as to

offered appointment by the D.RsM,, Kharagﬁ‘u&h
?and the applicant has reported for medical
‘examination and other tests, It has been
isub’mitted by the respondents that in case
i;the applicant clesars the medical test he
would be sent for training and sfter
‘completion of such training he would be
‘appointed to the post of Trainee Trains
(Clerk, The counter has been filed in June/95)

‘issued in favour of the applicant, the o.ag:z S
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'and thereafter the matter has not been ol X ) wkg\ Fer(
‘taken up. In view of this it is not sodes Pl

possible to know if the applicant has @

cleared the medical test as also the %
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